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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 20% March, 2023.

L. A. Bill No. 11 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH EXCISE
ACT, 1968.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy-fourth Year of the Republic of india as follows: -

1. (1)  This Act may be called the Andhra Pradesh Excise (Amendment) Short Title and
Act, 2023. ) Commencement.

(2) ltshall be deemed come into force on and 16-05-2020.

2. In the Andhra Pradesh Excise Act, 1968, (hereinafter referred to as the amendment of
Principal Act), in section 34, for sub-cluses(l) and (2),the following shall ~ **°t°"*
be substituted, namely,- : : Act No. 17 of

1968.

“(1) in the case of an offence falling under clause (a),-

(i) where the intoxicant involved in the offence committed for first
time is non-duty/non-tax paid and is less than such quantity as may be
notified in this behalf from time to time, with imprisonment foraterm
which shall not be less than six months but which may extend upto three
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Amendment of

., section 47.

years and with fine which shall not be less than five times the value of
such intoxicant. : =

Provided that where the intoxicant involved in the offence
committed for first time is duty!téx paid and is less than such quantity
as may be notified in this behalf from time to time, with imprisonment
for a term which shall not be less than six months but which may extend
upto three years and with fine- which shall not be less than three times
the value.of such intoxicant. '

Provided further that in case of subsequent offences falling
under Clause (i), with imprisonment for a term which shall not be less
than one year but which may extend upto eight years and with fine
which shall not be less than rupees two lakhs.

(i)  where the intoxicant involved in the offence is more than the
quantity notified as aforesaid, with imprisonment for a term which
shall not be less than one year but which may extend upto eight years
and with fine which shall not be less than rupees two lakhs for the first
offence and which shall not be less than rupees five lakhs for any
subsequent offence thereafter.

.(2) in the case of an offence falling under clause (d), (e), (f), (h)

and (i) with imprisonment for a term which shall not be less than six
months but which may extend upto “eight years’ and with fine which
shall not be less than rupees two lakhs for the first offence and which
shall not be less than rupees five lakhs for any subsequent offence
thereafter ; and 3

(3)  Inthe case of an offence other than an offences falling under
clauses (a), (d), (e), (), (h) and (i) with imprisonment for a term which
shall not be less than six months and which may extend upto one year

~ and with fine which may extend upto rupees ten thousand.

In the principal Act, in section 47, -after second proviso, the following
proviso shall be added, namely,-. '

“Provided also that any Prohibition and Excise officer or officer
of Special Enforcement Bureau specially empowered in that behalf
may accept from any person, other than the holder of a licence or
permit granted or issued under the provisions of this Act or the Rules
made there under, who is reasonably suspected of having committed
an offence for the first timeduring the period as mentioned in the
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Schedule in the Rules falling under Section 34(a) involving less than
the quantity as notified under clause (i) of Sub Section (1) of Section
" 34, a sum of money equal to the maximum fine leviable under the
said clause (i), by way of compensation for the offence which may

have been committed -and may release any property seized, which

is liable to confiscation under this Act, in all such cases on
payment of the value thereof as estimated by such officer.”

4. In the principal Act, for the words “Prohibition and Excise
Superintendent” the words “District Prohibition and Excise
Officer” and for the words “Assistant Commissioner of Special

Enforcement Bureau” the words “District Special Enforcement

Officer, Special Enforcement Bureau” wherever they occur,
shall be substituted.

Substitution of
nomenclature.
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- STATEMENT OF OBJECTS AND REASONS

The Government by its avowed policy is committed to reduction in
the consumption levels of alcohol in the state with a view to improve the
physical standards of the people. Several proactive steps have been
taken by the government in this direction. Notable among them are
removal of Belt shops, removal of private persons from retailing of liquor,
dispensing with permit rooms, reduction in number of retail outlets,
reduction in maximum possession limit of liquor, entrustment of retail
trade in liquor to A.P State Beverages Corporation and enhancing
punishments for the offenders in Excise related offences.

Accordingly, amendments were carried out in 2020 to the relevant

provisions of the Andhra Pradesh Excise Act, 1968 enhancing

imprisonment up to (8) years and fine up to Rs. 5 Lakhs for the offences.

Enforcement agencies have been strengthened to deal with the offences -

with an iron fist. These measures yielded positive results in the control
‘of crime and also resulted in huge number of cases registered in various

SEB, Excise and Police stations during the years 2020 and 2021.

However, there is considerable reduction in the number of cases booked

during 2022 due to increased public awareness on the implications of

Excise offences and-huge reduction in repeated offences.
Simultaneously this has also resulted in heavy pendency in the number
of cases in the trial courts resulting in heavy workload in the Trial
Courts.This has brought to the fore the need to recognize the difference
between offences of grave and non-grave nature. The non-grave offences
have to be dealt with accordingly while focusing on thorough
investigations in grave cases. There is a felt need to make a distinction

between these two categories of offences and render disposal of these

non-grave cases quicker. Hence it is necessary to amend Sections 34
and 47 of the said Act making provision for grave and non-grave offences

and enabling compounding of offences involving smaller quantities of
intoxicants, committed for the first time.

This will augur well for efficient utilisation of manpower in the
enforcement agencies for focused investigations and reduce pendency
in the trial courts.

Accordingly, Government have décidcd to amend the Andhra
Pradesh Excise Act, 1968 suitably.

This Bill seeks to give effect to the above decisions.

K. NARAYANA SWAMY,

DEPUTY CHIEF MINISTER (EXCISE).

S T R R
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill authorizes the Governme'nt to issue notification
in respect of the matters specified therein and generally to carry out the
purposes of the Act. :

As such the notification issued, which is intended to cover matters

mostly of procedural in nature is to be laid on the table of the both Houses
of the State Legislature and will be subject to any modifications made by
the Legislature.

The above provisions of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover matters of procedure.

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER (EXCISE).
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLEY

TheAndhra Pradesh Excise (Amendment) Bill, 2023, after.it is
passed by the Legislature of the State, may be submitted to the Governor
for his assent under article 200 of the Constitution of India.

K. NARAYANA SWAMY, _
DEPUTY CHIEF MINISTER (EXCISE).

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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